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ORD ER 

B.C.  Sarm,AI1 

1. 	This application has been filed by the applicant challenging 

the order of suspension issued by the respondents on 11. 0 1994 as set 

out at Annexurs 'A' to the application. 

2 	When admission hearing of the matter was taken u p od6y, Mr. 

Arora, id, Counsel appearing for the respondents, strongly Opposes 

the admission of the apoilcation. Mr. Arors submits that the 

applicant had filed another O.A. bearing No, 887 of 1994 which was 

adjudicated by this Tribunal on 9.11,1994, as set out aè Lnexure to 

the reply by the respondents. 1k •  Arora submits that the applicant 

had filed that original application exactly on the same—self issue 

assailing the suspension order dated 11.5.1994. Therefore, this 

11 application is barradby resjudicata. Mr, Arora also submits that 

the application is t'rivolo s. 
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3 	We have heard the submission of the learned Counral for 

both the parties, perused records and considered the yats and 

circumstances of the case. We have also perused the Jull  gemart 

dated 9.11.1994. We find that that O.. 887/94 was fi1ed by the 

applicant assailing the suspension order issued againsf him on 

11.5.94 and in this case as well, the same Order has ben assailed 

We have, therefore, no doubt that this application isj barred by 

the principle of resjudicata and hence, it is liable to be relected 

II .  summarily at the stage of admission itselP 	We are also of the 

view that the application is frivolous in nature and the apolicant 

had intandedto abuse the process of the law availableto him. 

4. 	In view of the above, the application is dismised since 

it is barred by resjudicata. We further order that the applicant 

shall pay a cost Rs, 500/— to the railwayrespondents within a 

period of 2 months from the date of communication of tis Order. 
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